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CENTRALI AMDINISTRATIVE TRIBUNAL, PRINCIPAI BENCH:
| 0.A. No.265 of 1990 °
New Delhi this the 11th day of November, 1994

Mr. Justice S.X. Dhaon, Viee-Chairman
"Mr. B.N. Dhoundiyay, Member

Shri P.K. Saxena’ R

R/o 874, Delhi Administration

Flats, GulabilBagh;

New Delhi. ...Applicant

By Sr. Advocate Shri E.X. Joseph with
Shri N. Amresh, Advocate

Versus
1; The It. Governor & Administrator
of Delhi,
Raj Nivas,
Delhi.
2. " The Director of E&ucation,

Directorate of Education,
Delhi Administration,

0ld Secretariat,

Delhi.

3. " "The Additiondl Director (Admn.}Y,
Directorate of Education,

' Delhi Administration,
0ld Seécretariat,
Delhi. . ...Respondents

By Advocate Shri Arun Bhardwaj

‘ORDER (ORAI)

Mr. JusticefS.K. Dﬁaon, Vice-Chairman

The applicant chailenged the legality
of the order reverting him from the post ofia Post
Graduate Teacher to the post of a Senior Teacher.
On 16;02,19@6,. this Tribunal (Hon'ble Mr:
I.K.IRasgotra, Memhgr:and Hon'bie Mr. T.S. bberoi,
Mémber, as . they jthen were\' restr;ined thel
respéndents from reverting the..applicant from
Fhe post of a Post Graduate Teacher (Drawing\.
%he appli?ant retried from service during the
pendeney-of this application. The aforemen;ioned

interim order <continued to opérate' till his



retiremenﬁ.

In view of the retir;ment of the applicant
from service, the counsel'for fhe parties have
agreed that no useful purpose will be served

by going into the legality wof the drdeg“ of

reversion. They also agreed that the respondents

~(the deﬁartment) shall deal with the applicant
on the footing that he continued to be a Post

Graduate Teacher (Prawing). till the date of his

retirement. We order accordingly.
With these directions, this 0.A. 1is
disposed of finally. but without any order as

to costs.

(B.N. DHS;LDIYAL) (S.K.ﬁDZAON)

MEMBER (A) ' VICE ATRMAN
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